CENTRAL ADMINISTRATIVE TRIBUNAL,

HYDERABAD BENCH : AT HYDERABA#.

0.A.NO.1344 OF 1997.

Date of Decision: .
. 21ST NOVEMBER,1997.

BETWEEN:

V. Venkata Rao « « APPLICANT

AND

1. The Gerieral Manager,

South Central Railway,

Rail Nilayam,Secunderabad.
2. The Chief Personnel Officer,

South Central Railway,

Rail Nilaya, Secunderabad.
3. The Deputy Chief Mechanical Engineer,

Guntupalli Wagon Workshop,

South Central Railway, :
Guntupalli, Krishna District. .+ .RESPONDENTS

Counsel for the applicant : Mr. P.Krishna Reddy.

Counsel for the Respondents : Mr.C.V.Malla Reddy.

CCRAM :

THE HONOURABLE SRI H. RAJENDRA PRASAD,MEMBER(ADMN.)

"O R D E.R.

(Per Hon'ble Sri H.Rajéndra Prasad, Member (Admn.)

|
i

1. Heard Mr. P. Krishna Reddy fof the applicant;and

;\

Mr. C.V.Malla Reddy for the Respondents.
2. It is submiteted that in reépect of\proviﬁing
appointment +to one mémber of a land-losing family in
connection §dth the establishment of, Carriage & Répair
Workshop at Settipallf and Guntupall?, the S.C.Raﬂlway

Headquarters have now taken a decisﬁon' to extend the
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dead-line for submission of applications from eligible
candidates upto the end.of December,1997. The candidature
of all such candidates would be examined subject to usual

conditions governing the scheme. Mr.C.V.Malla Reddy

produces a copy of leetter No.P-263/Mech/TYPS/18/Vol.IV

Dt.14.11.97, which confirms the above disclosure‘made by
him. .

3. In view of thie submission, nething survives in
the O.A. The petitioner may submit an applicatien within
the date preecribea which would be scrutinised ?and
decided as per the rules of the scheme in the normal
course.

4, Any fufther .iitigation arising out of non-
submission by an eligible candidate, of a preper

application before the last date fixed for the purpose,

shall not be entertained.

Thus the O.A. is dispoeed of.

Dated the 21st November,1997
Dictated in the Open Court.

KSM.
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Yy~
I Court,
TYPED BY; CHECKED BY:
COMPAKED BY: APPROVED BY:
IN THL CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH AT HYDERABAD

THE HON'BBE MR.JU. iCE,
VICE-C RMAN

aAnd /

THE HON'BLE MR.H.RAJENDRA PRASAD :M(Aa)

DATED:- 21 \9\'7.

OQQER/JUDGE»-LENT )

M.-A-,/RA.,/C"A.NO. L]

in
O.h.0,  \ R u\)\\cﬂ .
To‘At'NOO s (W‘PO )
Admitt ;d and Interim directions issued;
Allowda

Disposed of with Directions,
&

QH ~
Dismissed,

Dismigmeqd as- -withdrawn
Dismigsed for default
Order ‘d/Rejedted

No,order as to costs.

- A
AT guralg wfuwTe
Central AdminisBBva Tribunat

B?G“‘@-'}BE‘SPRTCH
- 2UEC 1997, ?’}

gaTran ety
HYBEAABAD BENCH

L -






